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8554. SHRI SUBHASH YADAV:
SHRI KRISHNA PRATAP
, SINGH
W‘il'! the Minister of FINANCE be
pleased to lay a statement showing:

““(a) the total amount of arrears of
income-tax outstanding in the country
at the close of each financial year dur-
ing.thg last. three  years;

(b) the mixhi:er of persons and par-
ties against whom the arrears of in-
- &ome-tax is outstanding for more
than one lakh;

t* (¢) the steps taken to realise the
amount of arrears of income-tax out-
stsndi:_;g; and

.. (d) what are the details of the
amoynt of income-tax arrears writ-
ten off during the-last five years,
year-wise and the number of those
in whose cases the amount has been
.written off and the reasons there-
for?
.. /

, THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI SAWAI SINGH SISODIA):
(a) The requisite information in res-
pect of ‘tax in arrears’ and ‘demand
create but not fallen due’ as at the
end of the last 3 financial years is &8
under:

- (Amoynt in crores of Rs.)

Demand

Tax in created

Financial year arrears but not
fallen

due

1977-18 . . 66353 35634
197879. . . 85400 35574
**197¢-80." « 58565 i;,acfco
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Number of persons -~
mdptruumum
whom arreamns of
income-tax out-
standmgformon:

- (b) Financial
(%) Finan yeut thar one |

1977-78. . . 10,183
CagrBhe. . . 7,356 <
1979-80. . . 8,459

—— [ —

(c) The Income-tax Act, 1061 pro-
vides for several steps for eniorcing
collection and recovery of tax-in-arre-
ars such ag levy of penalty, attach-
ment of monieg due to the defaulter,
distraint and sale of movable property,
attachment and sale of immovable
property, etc., Depending upon the
facts and circumstance of each case,
suitable steps are taken from time to
time by the Income.tax authorities
concerned for recovery of tax arrears.
Some of the important administra-
tive steps taken recently are given
in the Annexure.

Cases in which
arrcars of income-

(d) Financial year  1ax were written off

No.of Amountin

casrs crores of

Rs.
1975-76. . . 12,485 5'32
1976-77. 87,296 979

1977-78. . . 04,316 ~ 1319
1978-79. . . 96,641  21-%76
1979-80 1,81,409 10* 59

' The arrears of income-tax are usu-
ally written off when they become ir-
recoverable due to one or more of
the following reasons:

(1) assessees having died leaving
behind ne assets; -
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(2) _ asgessee-companiey having
gone into liquidation;

(3) assessey who are alive but
have no assts out of which tax
arrears can be recovered;

-~ (4) assssees being untraceable.

(5) asassees having left the
country without leaving any as-
gets,;

(6) amounts writtn off as a re-
sult of settlement with the
assesgees; and

(7) amount being petty etc.

Statement

Some of the important administra-
tive steps taken recently to reduce the
tax arrears and to recover those long
overdue are given below:---

(i) High priority has been given
to the recovery of tax arrears in
the ‘Action Plan’ of the Income-tax
Department for the current finan-
cial year ie. 1980-81;

(ii) The problem was examined

in detail at the Commissioners’ Con-
ference held in May 1080. The
following targets were laid down:—

(a) reduction of 55 per cent ar-
rear demand and 85 per cent of the
current demand; and

(by reduction of 85 per cent of
the outstanding entries of the de-
mand raised in 1979-80.

(iii) Monthly progress of recovery
of tax arrearg ig monitoreq by the
Board. The figures ar obtained tele-
graphically from the Commissioners
and appropriate remedial action Is
taken by the Board;

(iv) A Director of Recovery of the
rank of the Commissioner of income-
tax closely watches progress of fax
arrears particularly in ceses of Rs. 10
lakhs and above. His progress is
cupervined by the Board. - .

' 1979 to all Official

(v) In order to speed up the
recovery of tax arrears from comph-

‘nies in liquidation th Department of.

Company Affairs issued, at the re-.
quest of the Board, instructions &

Liquidators to

establish cloge linison with the In-

come-tax authorities and to furnisty

the required information to Income. ;
tax Officers. Suitable instructions
have also been issued in thiy res‘ardtog
the Incom-takx Officers.

(vi) A list of appealg pending with
the Income-tax Appellate Tribunal in-
volving large arrears was sent in
1979-80 to the President of the Tri-
bunal through the Ministry of Law
for disposal on priority basis, Com-
missioners of Income-fax wera re-
quested to keep in touch with Vice-
President{Members of the Local
benehs of the Tribunal, They were
also requesteq to meet the Hon'ble
Chief Justice of the High Courts of
their respective areas requesting them
for early fixation of the pending high
demand reference. A similar action
hag been decided for the current finan.
cial year and  instructions were
issued on Gth July, 1880.

(vii) A “Tax Arrears and Re-~
fund Clearance Fortnight” was ob-
served in the second fortnight of
January, 1981 when special emphasis
was given for reducing the tax ar-
rears.

(viii) In difficult caseg for recovery
where the amount ijs Rs. 25000 or
more, separate Income-tax  Officers
for recovery were appointed in 1979-
80 to pay concerted attention to he
collection of outstanding amount, The
arrangements are being reviewed .in
the current year and, where feasible,
strengthened. : -

© (ix) 36 additional posts of Appel-
late Assistant Commissioners have
been sanctioned to accelerate dispoaal
of pending appeals.

- (x) Lists of high demand appeals
ie,. thase involving tax .arrears of
Rs 1 lakh and above in each appeal
are being sent to the Commissioners
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@ Jpgome-tax ,(Appeals} pe::iodically
by .the Board which are required to
.dispose them on priority basis. Re-
‘mﬂx théy have been réquested fo

. of all such appeals filled up
t.q 31- 12-19&0 by the end of the cur-
ren; ﬁnpncxal year.

‘txi) The Income-tax retum forms
191‘ the assessment year 1979-80 con-
‘fain‘a separate proforma in ITNS 224
requiring the - assessees, to indicate
,the particulars. of pending rectifica-
tions, claims of pre-paid. taxes ~tc.
Instryctions have been issued, to ‘the
Income-tax Oﬂ‘icers to. persmally gn-
.sure that all the pending rectifications
specially , those pomted opt. by. the
assessees. in  the. _proforma in ITNS
224 are duly. carried out so t,hgt
-the net tax payments. can be regcover-
. ed. expeditiously. and mfructuuus ar-
.rpars, are, removed. . The, ‘Board 18
watching the progress in this :egpr_d

" (xif) Instructions' ‘have been’ zséubd
requiring the Commissioners to' con-
vené periodical meetings with" iheir
Inspecting Assistant Corhrhissiotiers
‘who should do likewise with ™ their
range Income-tax Officers to' appraise
the performance. of recovery . work.
The Board, ag stated befare, have also
been appraising the performance. of
.each Commissioner .of. . Income-tax
through monthly .telgraphic reports.
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Settlnt up of Pelleﬁsahon‘ Plant based
© om Kud;ehukh Iron Ore'’

3556. SHRI JANARDHANA POO-
JARY: Will the Minister of STEEL
AND MINES be' pléased to state:

" - 4 s " . . I

(a) whether 'Public ‘Investment -
Boarg has approved the settmg up of
pelletisation plant based ' on Kudre—
mukh Ifon Ore; '~ ‘" :
~ (b) if so, the detanls thereof, esti-
mated cost and detafls of the’ br'uect
Teport is ‘prepared; and !

Aty

(c) if not, what are the reasons for
de]aymg the fina] decision?

o o

TH’E MINISTER OF' COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (8) ~Yes,

si. {

‘(b) A report on this project was
prepared by. MECON. The pellet
plant will convert 3 million teniés
of Kudremukh concentrate - annually
into pellets, The estimateg cost “of





